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The four applicants, Shri S$.N. Tikko, Shri A,
Basheer Khan, Shri D.é. Krishna and shri C.S, Patil thave
approached this Tribunal for relief agains@ the recovery
of a sum of Rs, 33,576 from each of the applicant and
one third of the alleged fee received by them without
prior permission of tﬁe Oepartment. The applicants! case
is that they had not receiued any such fee and the recovery
of the amount i; bad(in léu. -They have prawd for the
quashing of the alleged order dated 7.3.1988(Annex.'A' tg
the 0.A.). |

It is Hot necessary to reiterate>othér facts in
this case as these four applic@nts Were members of a team
comprising 13 officials of the departmeﬁt of chhaeoldgical
Survey of India who had been sent on deputafion to Bahrain
unde; Indo~-Bahrain Archaeological excavation programme

in November, 1984 vide order dated 28 Novsmber, 1984,

&



!

We have already considered this matter in the case of

-

S.5. Saar & Ors vs Uniogn of India in the 0.7, No.1066/88

in which judgement has been pronounced oﬁ 17.4.1990,
Shri 5.5. Saar & Ors wsre also membars of the same téam as
the applicants.

Learned counsel for the applicat . stated that the.
facts in .the OA are exactly the same as in the case of

o

5.3, Saar & Others and the same questions of law arise

A

and they rely on the decision of the Livision Bench in

‘.J

the case of S. S. Szar (Supra).

We have heard learned counsel for the applicant,

Shri R.P. Oberoi. MNone appeard for the respondents., The

"~ pleas taken by the respondesnts are similar to those that

had been taksn in the previous case.
We are satisfied that the decision in the case of

3.5, Saarr vs. Union of India & Ors (Supra) is fully

applicable tq the Tacts in the present case and the
conclusicns we have reached in the case are also our
conclusions in the'pyasent case.

In view of the above, use qyash the Gffice
Memorandum Na., 7;21/85~Uig(PT) HDM dated 2}2.1985/7.3.1988'
i;sued by respondent ho, 2 directing the anplicant No. 1 to

pay in lump sum Rs. 33,576 or to face recovery of the said

amount from his emoluments. We leive the parties to bear their

-

;\. Res d) (Amitayv Baner3ji)

Membor (4) /qua a4 ' Chairman

own costs.



